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ARCHANA WADHWA 

 Being aggrieved with the impugned order passed by 

the Commissioner (Appeals) vide which he set aside the 
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enhancement of the value of imported polyester knitted 

fabrics Revenue has filed the present appeal. 

2. The only grievance of the Revenue is that the importer 

has accepted the enhanced price of the goods and as such 

it was not open to them to challenge the enhancement by 

way of filing the appeals. 

3. We find that the issue is no more res integra and 

stands settled by various decisions of the Tribunal. In the 

case of Commissioner of Customs, Delhi vs. Maruti 

Fabric Impex-2016 (343) E.L.T. 963 (Tri. Del.) it was 

observed that acceptance of enhanced value by the 

assessee does not curtail his right to file an appeal against 

such assessment on enhanced value. As such, we find no 

reason interfere in the impugned order and accordingly 

reject the Revenue’s appeals. 

4. Stay application also gets disposed of. 

(Pronounced in open Court) 

 

 

 Sd/- 
        (Archana Wadhwa) 

 Member (Judicial) 
  

 
 

 Sd/- 
              (Anil G. Shakkarwar) 

                                                              Member (Technical) 
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